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Iast made to the House on the 2lst
aaveh, 1975 —

(1) The Tobacco Board Bill, 1975.

{(2) The Trust Laws (Amend-
ment) Bill, 1975,

12.0% hrs.

PUBLIC ACCOUNTS COMMITTEE
HUNDRED AND FIFTY-SECOND REpDORT

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour); I beg to present the
Hundred and fifty-second Report of
the Public Accounts Committee on
paragraph 33 of the Report of the
Comptroller and Auditor General of
Indig for the year 1972-73, Union Gov-
ernment (Civil), relating to the Mi-
mistry of Health and Family Planning
(Department of Health)

13.10 hrs.

STATEMENT ON THE SITUATION
IN SIKKIM

MR. SPEAKER:Shri Yeshwantrao

Chavan. You can lay it on the Table
«f the House.

oft wew fagrdt wrodft : (-

Toax) : o g ey § g wew-
i @z §

fadw sioht (oft e e wogr) -
Lol L
I should like to take the opportunity

t0 keep the Hon, Members informed
of certain recent development in Sik-

As the House is aware, Government
have been making sincere efforts to
ensure the speedy sconomic and so-
w¢ial development of the people of
Bikkim under demooratic conditions,

(8t.)

ag stipulated in the Agreement of Bth

May, 1973 and the Government of
Sikkim Act, 1974

Both documents had the assent and
approval of the Chogyal as well as
the political leadership of Sikkim,
However, the arrangements that were
instituted on the basis of these agree-
ments, with the responsible Govern-
ment constituted by duly elected lea-
ders on the one hand, and the Chog-
yal functioning as a Constitutional
Head of Government on the other,
depended essentially for their success,
on the sincerity of the Chogyal and
full acceptance by him in practice of
the democratic system under which
he would cease to have the overrid-
ing powers he had exercised for more
than two decades,

As Hon. Members are aware, Gov-
ernment of India have been requested,
on sgevral occasions over the past 20
years, by political leaders and the peo-
ple of Sikkim for the abolition of
the institution of the Chogyal. Gov-
ernment of Inda’s endeavour has been
to protect the 1institution, although
in the case of Princely States, the
Princely order has been abolished in
deference to the democratic processes
in the country. The deviation in the
case of Sikkim was motivated by
our desire to show special consdera-
ton to the Chogyal in the hope that
he would play a responsible role As
regards the present Government and
Assembly in Sikkim—the first that is
truly representative in character,
having been elected on the basis of
one-man one-vote in free and fair
elections—the demand for the removal
of the Chogyal has been made and
repeated for the past several months.
As early as in September last year,
the Chief Minister had warned that if
democracy was to survive in Sikkim,
the Chogyal must go. On our part,
we have counselled resiraint in the
hope and expectation that the Chogyal
would ultimately reconcile himself to
his constitutional role and adopt a
more constructive attitude. However,
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we have always made it clear to the
Chogyal that while we are anxioug to
protect the institution of Chogyal in
8iklkum, as we have been downg over
the past several yeais, we must natu-
rally give the highest priority to the
welfare, interests and aspirations of
the common people and their elected
leaders, I must say that the situation
1 Sikkim has now reached a ciitical
phase.

Almost from the day on which the
new arrangements came into torce, it
became clear through Chogyal's state-
mentg and actions that he was not re-
conciled to his Constitutional role and
that he was determined to obstruct the
functioning of the democratically elec
ted Government through all means at
hus disposal. In the past few months,
the Chref Minuster of Sikkum and his
colleagues 1in the Council of Ministers
and the Assembly have constantly
been representng to the Government
of India against the Chogyal's activa-
ties, and drawing our attention to the
fact that democracy cannot survive in
Sikkim as long as the institution of
Chogyal continued to exist We have
been counselling patience to political
leaders in Sikkim beacuse we hoped
that, ulimately good sense and wis-
dom would prevail on the part of the
Chogyal, 1n the larger interest of the
welfare of the people of Sikkim Un-
fortunately, these hopes have been
belied The Chogyal's actions over the
last few months have been delibera-
tely directed towards creating a crsis
situation in the State The elected
representativey and the Government
leaders in Sikkim have taken strong
exception, and with justification, to
his statements questioning the validity
of the democretic process and even
the Government of Sikkim Act which
e himself had promulgated only some
months ago They have been outrag-
ed by the propaganda campaign that
he hag either undertaken personally
or encouraged, The Government of
Sikkim and the Government of India
have been partioularly shocked, in
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ders and common people in Sikkim in
a bid to disrupt law and order, obs-
truct the founctioning of the Govern-
ment and subvert the democratic pro-
cess There have been assassination
attempts on the Chief Minister by use
of explosives, there wag the stabbing
of an unarmed Member of the Sikkim
Assembly by a member of the Chog-
yals (ntourage 1n the Chogyal’s pre~
sence, and some other distressing in-
formation has come 1o light only a
few days ago on elaborate plans to
use violence against elected represen.
tatives

In view of the sharp deterioration
m relitions betwecen the elected re-
prsentatives and the Chogval, I had
instructed the Forewgn Secretury to
visit Gangtok last week to study the
aituation In particular, the Foreigmor
Secretary did his utmost to impress
upon the Chogyal that we had all
along becn urging patience upon the
¢lected representatives m the hope
that the Chogyal would cooperate
with the Government msteaq of
seeking confrontation with them, but
if these efforts to impede the function-
mg of the Government, insult the
elected representatives and intimidate
them in various ways continued, the
situation could well reach cnisis pro-
portions, It 18 now unfortunately
evident that this effort did not have
the desired effect

It 18 1n the context of the deterio-
rating law and order situation and the
suspicion of the immunent threat to
the lives of some leaders in Sikkim
that an urgent request was received
from the Chief Minister of Sikkim for
the immediate disarming gng disband-
ing of the Sikkim guards. Even ear
lfer, the Government of India had
been urged by the Chief Minister that
the Government of Sikkim should not
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about 400 people retained by the Chog-
yil on the palace premises but paid
for by the public exchequer. The evi-
dence of possible conspiracy against
the Chief Minigter and his colleagues
indicating complicity of some Sikkim
guards added urgency fo thig requesi.
In view of the pressing appeal from
the Chief Minister and of the Gov-
ernment of India's nasponsibility to
ensure law and order in the State, the
Government took necessary steps to
disarm the Sikkim guards on the after-
noon of 8th April

Before I conclude, 1 would like to
mention another demang by the politi-
cal leaders in Sikkim, which has been
made earlier on many occasions and
has been reiterated in recent weeks,
for according to the elected Govern-
ment fu]l rights and responsibilities
on par with a constituent unit of the
Indian Union. The request 15 a re-
flection and a conscious exprvssion of
the traditional sentiment and popular
with in Sikkim to fully participate 1n
the mainstream of Indian life. It has
again been repeated, along with the
demand for the abolition of the insti-
tution of the Chogyal, in the resolu-
tion passed unamimously by the Sik-
kim Assembly at its meeting on the
10th April, the implications of which
are being studied by the Government
of India.

oft wy o} (ator) : weme WP,
% defq ¥ <t aA wF ARSI E |

MR. SPEAKER: 1 am very sorry.
It will be much better if you avoid
it. Don't ask question.

ft Ay fowdt : & w|vwa @
qear |

weaw wgteg : AR AT A FAEY
afew fear ar, arft fefret & €20
™ & ¥ afew ww famr g,
g wni & g4 fegr ) @Y g wTHeT
wrw QFww ¥ o iy @ ag T
wrr Ry I gz A e

% dew D and g g f !
ATy avey g fi fafewsr & W &
shyww F gd.aT SR oy fiae
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worw wgwg € ¥ ar @
T ¥ 3o wfgd )

o wy fod : wa e fadom ?
F.d oo & gror ot s & arelt §
TH A F gy @a A frewr
fafr fas v X A g sgr a1 s
qg AR FIHA ISA A § | g T
A® A HWWET HER AT 4 |

weae "R - fEe wi Wi 9
T FHQT | T T A FL a7 HoST
(N

SHRI SAMAR GUHA (Contai):
In this regard, a Constitution. (Am-
endment) Bill has been adopted in
this House. This statement could have
been made by the Home Minister I
do not know why the Minister of
External Affairs should make this

statement. Now Sikkim forms an as-
sociate State of India.

MR, SPEAKER: That ig a different
matter.

w A fagu Twad o goew
oY, AT qg qAT R, W AUA W §D
qeT 7@ gy Sfew & oF gww
T =rgar g fr fdw ey wew saw
% 9 Azet A1 fafas 3, | &«
ffgfa ¥ A F 1 oW ag wFe o
A T T THd 9§ IAL AAN VA,

SHRI SAMAR GUHA: A Consti-
tution (Amendment) Bill has already
been adopted.

weaer w¥Yeg - wrAA Ay o ot
wEy ¥ @ f wm oA feur AR
A 97 ¥ NAfedm fow 97 g5 AX
ar gt § 1 ¥ o Y fwr 3w
& Swar § e duy sl oot ot
¥ wr § dowT Tw ST, gHE O A
yorfaw gwR wX §9 1



